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THE VICE-CHAIRMAN (SHRI 
TRILOKI NATH CHATURVEDI): I find 
no Cabinet Minister here. I hope the 
Minister for Parliamentary Affairs is not-
ing down  the  points. 

ITIE MINISTER OF STATE IN THE 
MINISTRY (JI PARLIAMENTARY 
AFFAIRS (DR. U. VENKATESWAR-
"LU): Mr. Vice-Chairman, Sir, I am noting 
down  the points.  
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DR. ALLADI P. RAJKUMAR: How 
long are we going to sit here, Sir? 

THE VICE-CHAIRMAN (SHRl 
TRILOKI NATH CHATURVEDI): We 
will take up the Half-an-Hour Discussion at 
6 o'clock. 

DR. ALLADI P. RAJKUMAR: No, Sir. 
We can take it up tomorrow. There is no 
hurry. Today there was no lunch break 
also. 

THE VICE-CHAIRMAN (SHRl 
TRILOKI NATH CHATURVEDI): You 
know that the Upper House sometimes works 
harder. 

DR. ALLADI P. RAJKUMAR: Kindly 
consider it, Sir. We can take it up 
tomorrow. 

THE VICE-CHAIRMAN (SHRI 
TRILOKI NATH CHATURVEDI): We 
will see at 6 o'clock. Shri Raj Nath Surya. 
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regarding       municipalities       and 
Panchayats. In that amendment, there is a 
mandatory provision that there will be 
a Finance Commission in the State. The 
Finance Commission was constituted in 
U.P. about three years ago. And it is a 
mandatory provision that that Finance 
Commission           will give its 
recommendations.....  

THE VICE-CHAIRMAN (SHRI 
TRILOKI NATH CHATURVEDI): It is 
a question of fact. The Finance Minister 
wil! look into it and find out.... 

SHRI AKHILESH DAS: It is very 
important, Sir. That is why I want to raise 
it. The recommendations of the Finance 
Commission . have not been included in 
this Budget, Sir. 

THE VICE-CHAIRMAN (SHRI 
TRILOKI NATH CHATURVEDI): Okay. 
That is all. 

 

SHRI AKHILESH DAS (Uttar Pradesh ): Sir 
there is a point of order It is very important 

THE VICE CHAIRMAN (SHRI TRILOKI 
NATHE CHATUTVEDI ):Under what ule? 
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PROF. NAUNIHAL SINGH (Uttar 
Pradesh): Mr. Vice-Chairman, Sir, a lot of 
deliberations have been made by various 
hon Members about the Uttar Pradesh 
Budget It is unfortunate that the U.P 
Budget has been presented by the Central 
Government here, although, it should have 
been presented by the Uttar Pradesh 
Government because they could have better 
understood the aspirations and needs of the 
people. The economy of Uttar Pradesh, as 
everybody is aware, laces really a daunting 
task in the Eighth Five Year Plan and it 
should- be set on 

the course of progress. The pace of economic 
development was exceptionally low and this 
has created shock weaves in the State 
Government. The Government itself 
admitted in its Mid-Term Apprisal Report 
that the U.P. economy faces a bleak future 
unless remedial steps are taken urgently. The 
Report squarely blames the Government 
itself for the poor state of economy. The 
average annual growth rate was just 2.4% as 
against the target of 6%. But the State not 
only tailed to achieve the 6% target but fell 
below the national average of 4.8%. The 
main reasons given for the slow pace of 
growth are: economic development, political 
upheavals, uncertainity, inadequate, 
mobilisation of resources and their utilisa-
tion, frequent changes in the Government, 
etc. These are all causes for the setback. The 
first two years of the Eighth Five Year Plan 
had witnessed the change of three 
Governments in Uttar Pradesh. Obvmuslv. 
this may be the reason for not taking up 
long-term plans. There was a political 
uncertainity during the third year of the Plan. 
There are remote pos-Mbllities of political 
stability during the Fourth Plan. Besides, the 
report was highly critical of the inadequate 
mobilisation of resources by the Government 
and uoupled with this was their low utilisa-
tion. The annual growth rate was also 
affected due to expenditure on productive 
schemes. The successive Governments had 
often gone in for populist schemes in utter 
disregard to the economic development Sir, 
this was brought to light by the recent Report 
of the Comptroller and Auditor General of 
India (CAG) and it was staled that the Non-
Plan expenditure has increased from Rs. 
4,727 crores in 1988-89 to Rs. 10,494 crores 
in 1992-93. Deficit financing is another 
problem which is affecting the pace of 
economic development. The report further 
says that the continued revenue deficit since 
1988-89 had widened the gap between assets 
and liabilities. The State is also facing .the 
problem ot indebtedness which has not ! 
been taken care of by the Budget. Sir, it  is 
found that while the annual per capita 
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income of the State is only Rs. 4,012, the 
per capita indebtedness is almost half of it 
and it stands at Rs. 2,181. Besides, Uttar 
Pradesh cannot hope to achieve economic 
progress because 24.3% of its population is 
living below the poverty line. Due to this, 
the per capita income is bound to be low 
and it affects and annual growth rate. 
However, the State Government considers 
the poor Central investment in U.P. as one 
of the reasons for the economic ills. Sir, you 
will be surprised to know that the Central 
Government contributed only 9.8% in U.P. 
though the State accounts for 16.5% of the 
population of the country. This has resulted 
in poor per capita investment. The mid-
term apprisal recommends taking urgent 
measures to raise industrial and agricultural 
production.-So far, in the Eighth Plan, the 
growth rate was below the target in both the 
sectors. The State Government should seek 
heavy investments in the infrastructure 
sector to encourage industrial production. In 
an agricultural State like U.P., there is 
scope for setting up more agro-industries. 
But, nothing has been done in this regard so 
far. With the increase in the State 
Government's borrowing leading to an 
enhancement in the debt burden and debt 
servicing, coupled with the limited re-
sources at its disposal. The State's treasury 
may soon go bankrupt unless some hard 
decisions are taken to increase the lax  
revenue. 

As regards U.P. Budget 1996-97 pre-
sented by the Central Government, it is 
strongly felt that there is need to provide 
more for social sectors like eduction, 
health, housing, etc. The position regarding 
utilisation of funds for these sectors 
requires continued monitoring which was 
not done at all in the past. In the annual 
report the Planning Commission has ex-
pressed anguish over non-utilisation by 
States of funds earmarked for social and 
infrastructure sectors. It is a sorry state of 
affairs. The financial discipline need not be 
compromised at any cost. The funds 
earmarked for social sector should not be 

diverted for revenue expenditure and should 
be fully utilised for that purpose only, so 
that the goals are achieved. Two important 
segments in the social sector, so far as U.P. 
is concerned, are female illiteracy and poor 
performance in family' planning. Here the 
question that arises is, who is accountable 
for this? Another question is, why are funds 
not fully utilised in these sectors? The 
situation is to be corrected immediately. 

The last factor is regional imbalance. 
Eastern U.P. requires a lot of develop ment 
programmes. Why not concerjrate on that 
part of U.P.? Similarly, the Uttarakhand 
region needs our serious attention. When 
such regions lay behind in the race for 
economic developments, they leel isolated 
and demand a separate identity. This 
happens when the fruits of planning are not 
properly distributed. Let the Government 
spend more non infrastructure and social 
sectors, opening more vistas of 
development, thereby bring more and more 
people into the main stream of economic 
development. 

Finally, financial planning and im-
plementation and proper use of funds are 
necessary to achieve the desired goals. 
Otherwise, it is a case of bad supervision 
and bad management. Let this State emerge 
on the Indian map as a prosperous State. 
Under the circumstances mentioned above, 
I hesitate to support the Budget because it is 
not wholesome, since its emphasis should 
have been more on those sectors which 
have so far been ignored such as social 
sector and infrastructure sector which will 
produce goods and-services and help in 
raising the living standards of the people 
and create opportunities for employment. 
Thank you. 

SHRI AKHILESH DAS: Sir, I have a 
point of order....(interruptions)... 

THE VICE-CHAIRMAN (SHRI 
TRILOKI NATH CHATURVEDI): 1 think 
it is not proper. 

SHRI AKHILESH DAS: Sir, I will 
convince you. This Budget is incomplete. 
This Budget has been laid before... 
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THE VICE-CHAIRMAN (SHRI 
TRILOKI NATH CHATURVEDI): Mr. 
Das. you have made your point. The 
Finance Minister, when he replies, will 
reply to your question....(interruptions)... 

SHRI AKHILESH DAS: Sir, I will 
complete  by quoting....(interruptions)... 

THE VICE-CHAIRMAN (SHRI 
TRILOKI NATH CHATURVEDI): 
Whether that is complete or not, the 
Finance Minister alone can explain. I am 
making every effort that you get a few 
minutes... (interruptions) Please. Your 
Leader has already made a request on your 
behalf 1 am doing my best. Please 
cooperate.   Shri Jalaludin Ansari. 
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THE VICE-CHAIRMAN (SHRI 
TRILOKI NATH CHATURVEDI): Shri 
Wasim Ahmad not present. 

Shri Azam Khan. 

  



375     The Budget [RAJYA SABHA]       (Uttar Pradesh), 1996-97    376. 

 



377    The Budget [17 DEC. 1996] (Uttar Pradesh), 1996-97   378 
 

 

revised paragraphs ot the Actoin Taken 
Report on the report of the JPC which was 
placed before Parliament in December, 
1994. I believe, this contains , the action 
taken on the JPC's •recommendations. 

Mr. Narayanasamy also raised the 
question of NPAs. It is a very important 
question. The NPAs, of the banking 
system, today—as a number of hon. 
Members have mentioned—amount, 
approximately, to Rs. 40,000 crores. But 
the silver-lining in the cloud is, while the 
NPA ratio has... 

SHRI   SATISH   AGARWAL:   Gone 

down. 

SHRI P. CHIDAMBARAM: While the 
NPA ratio has declined substantially—it is 
now, approximately.... 

SHRI SATISH AGARWAL: Nineteen 
per cent. 

SHRl P. CHIDAMBARAM: It is 19 per 
cent or so. 

While the NPA ratio is 19 per cent or so, 
lending after 1992-93 the NPA is only 3.5 
per cent. This is the silver-lining. The bulk 
of the NPAs, are prior 1992-93 NPAs. 
While the percentage of NPAs, to the total 
advances appears to be large, in the post 
1992-93 period, after the norms were 
established, the NPA percentage, i.e. 
incremental NPA to' incremental lending, 
is only 3.5 per cent. 

3.00 P.M. 

It means, banks are now more careful in 
lending, banks are more vigilant, there is 
better quality of lending and there is better 
recovery of loans. As to what we have to 
do about the old loans, I am addressirfg the 
questions. The Chairmen have suggested to 
me a method, I have suggested to them a 
method. Only five or six banks require a 
special mechanism. 
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For example, some banks are doing pretty 
well in recovery. Some banks are unable to 
do so, partly because of fear, partly because 
of the complexity of the cases. We are 
trying to find a system by which the pre-
1992 NPAs, what I call, the sticky NPAs, 
can be quickly resolved by a speedy way of 
settlement. There is no point in carrying 
these NPAs in your balance sheet. Any 
businessman will know that an old loan is 
no satisfaction Although it is shown as an 
asset, it is no satisfaction: it remains in the 
book. It is much better that you recover 
something. But we will have to find a way 
in, which the old NPAs can be liquidated' in 
a transparent and open manner and the 
quality of lending, which has improved after 
1992, is maintained so that the NPA 
percentage drops sharply in the years to 
come. 

The Governor of a State 

shall, as soon as may be 
within one year from the 

commencement of the Constitution 
(Seventy-Third Amendment) Act, 1992 and 
thereafter at the expiration of every fifth 
year, constitute a Finance Commission to 
review the financial position of the 
Panchayats and to make recommendations 
to the Governor as to— 

"(a) the 

principles which should govern—(l) the 
distribution between the State and the 
Panchayats of the net proceeds of the taxes, 
duties tolls and fees leviable by the State,  
which  may  be  divided  between 

them under this Part and the allocation * 
between the Panchayats at all levels of their 
respective shares of such proceeds; 

 
"(4) The Governor shall cause every 
recommendation made by the Commission 
under this article together with an 
explanatory memorandum as to the action 
taken thereon to be laid before the 
Legislature of the State;" 

 

HALF-AN-HOUR DISCUSSION 

Points Arising out of answer to Starred 

Question No. 83 Regarding Implementa-

tion of National Telecom Policy 

THE VICE-CHAIRMAN (SHRI 
TRILOKI     NATH     CHATURVEDI): 
Now, we will take up half-an-hour discus-
sion. Shri Ajit Jogi. Not here. Shri Satish 
Agarwal. 

SHRl SATISH AGARWAL (Rajasthan): 
Mr. Vice-Chairman, Sir, I thank you for 
allowing me to raise this half-an-hour 
discussion regarding implementation of the 
National Telecom Policy. The necessity of 
this discussion arose out of the answers 
given to the Starred Question No. 83 by the 
hon. Minister on the 27th November, 1996. 
Mr. Vice-Chairman, you may kindly recall 
that two years back the National Telecom 
Policy was an nounced in this House with 
great fanfare Probably  on  the   13th  May,   
1994  that 

 

 

 

 


